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FROM No. 4 
(SEE RULE""'  42 

CENTRAL ADIVII1\1ISTRATIVE TRIBUNAL 
GUI"JAHATI BENCH: 

R~LQ_~H  ~ET 

Original ipplecation No: 
I 	 I 	~ 

Mise Petition No :  

Contempt Petition No: 

Review Appiecation No: 

-Applecants:— 	P'6-0" 

Re s Po nd ant s: 

.4vicate for the Appiecants:— 6-P-a-ww-\ 

A4,prI oGate for the Res 'p-ond ants-.— C- 

-S 
ot the Regi.stryt -  Dat?—! --  0 

Mr 1777-1 . 'I a 1 

116.12,2003 1 	ist on 19.11.2004 for admission, Y 	L 

izs. ~'01 	 M emb er (A) 
ee po~~L) b 

As 17.2.2004 	 Adjourned. List it on 25.2.04 

before the Division Bench. 

VIM 
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O.A.226/2003 

t 

25.2,2004 Present: The HonOble Sri Shanker Raju. 
Judicial Wmbero -' 
The Hon'ble ,tri K.V. Prahladan 
Administrat e Member.' 

Heard learned counseI for the 
parties o  

The O.A,-: is disposed of f or the 
reasons passed in separate sheetsi4l~ 

Wl~ber (j) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAIVkTI BENCH 

226/2003__ 

Ell 

DATE OF DF.CISION25.2.004.. 

Shri Pradip BhuVa ...... 	...... 	............... 4.0..APPLICANT(3). 

Ms. B.R.A. Sultana 
..................... O'..**#ADVOCATE FOR THE 

APPLICANT(S). 

-VERSUS- 

Union of India & Ors. 
.......... 	 ........ RESPONDENT(S) 

Addl- C.G.S.C. 
weADVOCICE FOR THE 

RESPONDENT(S). 

"I'HE. HON'BLE MR. SHANKER RAJU, JUDICIAL MEMBER. 

ThE HON'BLE MR. X.V. PR4HLADAN, ADMINISTRATIVE DIF-KRtR. 

1 	1.1-1hether Reporters of local papers may be allowed to see the 
judgment ? 4  

To be referred to the Reporter or not,,~ 

Whether their Lordships wish to see the fair copy of the 
Ju dgm ent ? 

Whether the judgment is to be circulated to the other Benches ? 

Judgm,  ent del iv,ered by Hon bl e Member (j) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.226 of 2003. 

Date of Order 	This-, the 25th Day of February, 2004 

THE HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

S~ri pPradip Bhuya 
S o C.Bhuya 
Resident of Dakhingaon, P.O: Dakhingaon 
District: Kamru p. 

By Advocate Ms~.B.R.A.,Sultana. 

-  Versus -  

. . . . Applicant. 

Union of India 
Represented by the Chief General,Manager 
Assam Telecom Circle 
Ulubari, Guwahati-7. 

Bharat Sanchar Nigam Limited 
(BSNL) through th e Chief General Manager 
Guwahati. 

The Telecom District Manager 
(P & A Section), Kamrup, Telecom District 
Ulubari, Guwahati-781007. 

The Chief Superintendent 
(At present newly designated as Divisional Engineer) 
Central Telegraph Office, Panbazar 

	

Guwahati-781001. 	 . . . Respondents. 

By Mr.B.C.Pathak, Addl.C.G.S.C. 

Q~R  D E  R  (ORAL) 

SHANKER  RAJU,  MEMBER  (3): 

We have heard Ms. B.R.A. Sultana, learned 

counsel for the -applicant and also Mr. B.C. Pathak, learned 

Addl. C.G.S.C. for the respondents. 

2. 	 The O.A. is disposed of with a direction to the 

respondents to verifythe working'period of the applicant and 

pass a reasoned order as the working period relates to the 

period when B.S.N.L. was not in existence. The order should, 

be passed in consonance with the order of this Bench in O.A. 

145/1998, , & Others dated 31.8.1999. 

The O.A. thus stands disposed of. 

	

K.V. PRAHLADAN 	 SHANKER RAJU 

ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER 

Pere 



M 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

r nVy ,  

3ONSEP z" 	
0. A -  NO. C 
	

OF  200  3 

Shri Pradip Bhuya 	a . Applicant. 

-Vs- 

Union of India & Ors. ...Respondent* 

S Y N 0 P S 1 8 

The case of the applicant is that he is an ex-casual 

Mazdoor appointed against certain va~ ant post under the 

deptt. of Telecommunication.On 7-10-96 he was appointed/ 

engaged as casual Mazdoor and allowed to work under the 

Respondent No.4.He rendered service sincerely regularly 

till 1997,,Iike several employees he was retrencht& th\-- 

from service with effect from 30-9-97 as shown in the official 

record of the respondent But  the applicant was retrenced without 

serving any notice on him and he was not provided working 

certificates inspite of his several demands, his prayer. for 

4- re-engagement was'-6considered inspite of his several request. 
It- 

Having no alternative remedy the applicant has come to your 

Tribunal to assail his relief through the aforesaid original, 

application. 

Filed by- 

Begum. Roushan Ara Sultana 

Advocate, 

Date- 
3t/?9/ 

I 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL* 
GUWAHATI BENCH 

0. A. NO 	/-2= 

Shri Pradip Bhuya 	 ~221ic ant 

-Vs- 

Union of India & Ora. 	Respondents. 

I N D E X 

Pae_No. 

1 to 

tip 

gr 

Sl.No.  Contents 

1 Application 

 Verification 

 Annexure-A l , A 2 

 Annexur,e-B 

Annexure-C,00 
~L J b," ,5  

 

vakalatnema 

Notice- 

Filed by- 

11 	

==ultana 

Advocate. 
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BEFORE THE CENrRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

Application Under Section 19 

of the Central Administrative Tribunal 

Act- 1985. 

Date of Filing :- 

Registration -No. I - 

Signature :- 

Registrar :- 

S"r'~ 'P-rC6-'P 
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I. Shri Pradip,  Bhuya 

son of P.C. Bhuya 

resident of- 

District - 

Applicant 

-Versus- 

P .O. - 

Union of India, 

represented by the Chief General 

Manager.Assm Telecom Circle, 

Ulubari,Guwahati-7. 

Bharat Sanchar Nigam Limited. 

(BSNL) through th e Chief General Manager, 

Guwahati. 

The Telecom District Manager ~ P & A Section), 

Kanrup,Telecom District, 

Ulubari,Guwahati-781007. 

The Chief Superintendent. 

(At present newly designated as Divisional Engineer) 

Central Telegraph Office.Panbazar. 

Guwahati-781001. 

Respondent* 

contd. - I 

( , VI' P "r 0'~ r (~ L-7 w- 
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1. Particulars of the Applicant :- 

1)Name 	 Shri Pradip Bhuya 

ii)Father's name 	 P.C. Bhuya 

iii)Designation & Office 	Ex-casual Mazdoor Office of the 

which employed- 	 Chief Superintendent,Central 

Telegraph Office,Panbazar,, 

Guwahati-i* 

iv)Address for service 	: As at (ii) above. 

of all notice- 

2- Particulars of the Respondents 

J)Name and designation 

of the R spondents- 	 The Union of India,represented e 

by the Chief General Manager. 

Assam Telecom Circle,Assam s  

Ulubari,Guwahati-7. 

ii)]3harat Sanchar Nigam Ltd. , 

(BSNL).Through the Chief General 

Manager.Guwahati. 

iii)The Telecom District Manager, 

P & A-Section) Kamrup . Telecom 

District, Ul ub ari , Guwah ati-7. 

iv)The Chief Superintendent,(at 

present newly designated as 

Divisional Engineer) Central Telegraph 

Office,Panbazar,Guwahati-1. 

C. "' rp) -YC- CLk'p G 11-LI a4,- 	
contd. . :Ir 



ii)Office address of the Respondent 	As above - 

iii)Address for service of all notice:. - As above - 

Particulars of the order against which this Application 

is male : -  

Illegal disengagement from service and non absorption 

inspite of several representation of the applicant. 

Jurisdiction of the Tribunal #0  - 

The applicant declare that the subject matter of the 

application is within the jurisdiction of this Tribunal. 

Limitation :- 

The applicant further declare that the application is made 

within.the limitation prescribed in Section 21 of the Central 

Administrative Tribunal. 

6* 	Facts of the Case :- 

a)That the applicant is a citizen of India by birth 'and 

a permanent resident of the aforesaid locality.He is a little 

educated unemployed coming from a poor family in the district of 

Assam.The applicant uhile in search of his livelihood came to 

know that there were certain posts for Mazdoors were lying vacant 

under the Respondent No,*4 Having knowledge about it. the ap.pli-

cant approached the Respondent . No.4 and submitted application 

of X his absorption in the aforesaid post so that he may earn 
his livelihood.The applicant is qualified for holding that post. 

~ 'r I . 1-6 ,vo, 04,P (~ 
"7 cvi

,-
. ~ 	

contd. . r. 



(5) 

b)That on being approached as above. the Respondent No 

-4 allowed him to work and on 7-10-96 the Respondent No,4 

engaged the applicant as.casual Mazdoor in the Telegraph 

Activity Area under Kamrup SSA as per instruction of the 

Respondent No.1 vide letter No., PRFC-18/RE dtd.23-12-92 

and No. TTUI/3/95-96 dtd. 18-4-95. 

c)That the engagement of the applicant was mentioned 

and recorded in the forwarding letter of the Respondent No.3 

vide No. STJk-SI/CL/96-97/Q4 dtd..at Guwahati 30-10-96 with a, 

list of 22 nunbers of Casual Mazdoor to run the smooth function-

ing of works of different units of Telegraph Activity area under 

district Kamrup. 

I 	 Copy of . the letter No.STA-SI/CL/96-97/04 

dt.at  Guwahati 30-10-96 of the .  Respondent 

No.4 and the list of Casual Mazdoor 

wherein the applicant's name is mentioned 

and recorded in serial No.21 are annexed 

as Annexure-A, 1 & A 20 

d)That the applicant respectfully beg to state that be 

had rendered service very sincerely regularly and honestly 

from the date of his engagement during the course of his 

official duty.TAhile he performed his .duties suddenly his work 

was stopped like many other casual Mazdoors in the year 1997. 

He requested the Respondent authority to re-engage in service ~ 

and also prayed for issuance of working certificates 

Copy of the last representation dtd.- 

9-5-03.of. - the-,applicant asking for 

issuance of working days certificate 

is annexed herewith and marked as 

Annexure-B. 

(.",NrD. ­6 
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1 
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4) 
(d-d)That the applicant respectfully beg to state 

that the Govt. of India,Miftistry of Communication,Deptt.,of 

Telecom-STM-11(Pt) dtd..8-2-2002 sanctioned 672 post for 

grant of temporary status amongst the existing casual workers-

and it is also stated in the letter dtd, 9-2-2000 that all 

other conditions contained in the letter dtd. 12-2-89 remain un-

changed.The C.G.M.,Assam,Telecom Circle then distributed 

some posts for grant of temporary status in his Circle.The 

applicant came to know about the availability of the sanctioned 

post and by operation of law the applicant is entitled to 

acquire the benefit of the scheme. 

Copy of the sanction order dtd. 9-2-2000 

under the grant of temporary status 

and regularisation scheme 1989 is 

annexed herewith and marked as 

Annexure-C, 

(d-d-d)That the applicant begs to state that he 

came to know from reliable source that present there one lots 

of post lying vacant In the Deptt.of Respondent under the 

Telegraph Activity Area.The applicant who was appointed against 

the vacancies of Group-D cadre was engaged in T.O.Ulubari.But 

it is a matter of grievance of the applicant that inspite of 

sanctioned p ost lying vacant the Respondent has neglected 

the applicant to absorp in the vacant post. 

Copy of the vacancy lying under the 

Telegraph Activity Area is Annexed 

and marked as Annexure- C 2' 

C 6 N T'~ 7-  - 
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(7) 
e)That the .  applicant respectfully begs to state that in 

case of other casual Mazdoors who were similarly. engaged as 

shown in the Annexure-A2 with. this applicant, your Hon'ble 

Tribunal has pleased to pass a satisfactory order in case of 

those applicants regarding re-engagement in service and confir-

ment of temporary status Sri Pankaj Bora,Sri Nayan Jyoti Dutta, 

and Shri Rqmoni Ch. Nidhi are some of the nearest employee 

of the a~plicant who already approached this Hon'ble Tribunal 

their different original application. 

copy of the order in O.A. NO.467/01 

Shri PankaJ Bora--Vs-Union of India & Ors. 

and copy of the orders in O.A. No.296/02 

Sri Nayan Jyoti Dutta-Vs-Union of India 

and Ors. are enclosed herewith and 

marked as Annexure- D & E. 

f)That the applicant respectfully states that inspite 

of his several.request for re-engagement in service.The Respon-

dent has not considered his prayer But in case of few employees 

who were similarly engaged had adopted a discripent method by 

allowing them to continue in service. 

g)That the applicant beg to state that the Respondent 

had also adopted another discripent method by refusing to 

working days certificate in case of the present applicant 

and thus prevented him from approaching the.court/tribunal at 

appropriate time inspite of his several request. 

12" i0ya-Cup 6kvyLj(Y\ . 	
contd. . f - 



That the applicant is retrenched his service 

with effect from 30-9-97 prepared by the Res~pondent authority 

with mainly other casual employee-similarly appointed like the 

applicant but was neither giiien any opportunity by being heari d 

not he' was served.any notice before retrenchment. 

That this sort of whimsical, illegal arbitrary 

action on the part of the Respondent NO-3 is has violated the 

principles of Natural Justice, violates the rule of administrative 

fair play and also ' @Lgainst 	the fundamental rights of the 

applicant guranted under Article 14, and 16 of the constitution 

of India and as such the order of the Respondent No-3 is required 
.to be struck down and quashed by this Hon'ble Tribunal. 

7. RELIEF  SOUGHT 

i) The applicant therefore, pray that he shall be 

-
allowed to continue in his post of casual Mazdoor/casual labour. 

The Respondents may be directed by the Hon'ble 

Tribunal to give temporary status to the applicant-and to 

reappoint the applicant and the service of the applicant be 

regularised in the existing vacancies on priotity basis with 

all consequential service benefit including monetary benefit 

from the respective date - of - engagement immediately. 

That the Respondents be directed to pay salary 

and allowances in the appropriate.scale from the date of engagement. 

To direct the respondents to extent the similar 

benefits as has been granted to the employee under 'the Department 

of the post. 

Cost of the case. 

contd....q. 

10YOCu'l. G"alv\ 
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vi) Any other relief/reliefs to which the applicant 

is entitled to and as may be deemed fit and proper by this Hon'ble 

Tribunal. 

B. REYEDIES  EXHASTED : 

The applicant further declate that the' has no any 

other alternative remedy except filing -this application before 

this Tribunal. 

9. MATTER  NOT  PENDING WITH ANY OTHER  COURT 

The applicant further -declare that the matter 

regarding this application has not been pending in any other 

court.of laW or Tribunal. 

10. PARTICULARS  OF THE lept (jo 

W,  mbe r o f the IPO. 

Name of the issuing post office. (~n P, 0 

iii)' Post office at which payable. 	6-1 P. 

11. DETAILS OF  INDEX : 

An Index consisting the details of documents to be 

relied upon is enclosed. 

11 2. LIST OF  ENCLOSERS 

As stated above. 
a 

pykd_L~p 

UA(r -  (0 
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I, Shri Pradip Bhuya son of Shri P.C. Bhuya, 

resident of- 	 P. 1s. '1> ~Ctuff 	P -0 1) k"r"CK, 

in the distritt of Ko ~, 
11-~I 

working an Ex-casual employee 

under the establishment ol" Chief Supdt.(D~visional Engineer, 

CTO., Guwahati do hereby verify that the statement made in 
paragraph 1 'to 10 above are true to my knowledge and belief 

and I have not supperested any material facts. I verify 

the statements' on this 5*o I day of September, 2003 at Guwahati. 

r 
Signature 
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TO 

.'The Chief Superintendent, 
Central Telegraph Office,, 
Panbazaro'G.Uwahati-781001. 

V  

Sub 	Prayer for Is'suance of 1~~rlzjncj 

Certificate. 

Sir, 

With due. respect I beg, to state that I wqs a 

Casual Mazdoor.appointed against certain posts-lying 
vacant , under your establishment. 

That .  on 7-10-96 1 w.aes engaged by your authorit-7, 
and allowed to work as Casual !,, azdoor in tho Telepreoh 
Activity'Area under.Kamrup SSA as Par Inst 

. 

ruction o 4  
theChief General ManagersAssam Teleco-P CIrcjL~, ,A_rLj "-!~ . 
Ulubari.Guwahati-7 vide letter 

NO-  RRFC-  18/R-;~ dtd. %o 

23  -12 	 -1 
- 92 and No. TTVI /3/95-96 dtd. 18-4-95. 

	

S  N' 1, 	 That my engagement was mentioned an6 recor&_6 
r.) In the forwarding lette r ot the Telecon District Managor 

4 	 1, (- ~P & A- Se6tjon),. K&nrup,Telecom DIstrict Ulubari. 
G 

i 
wdhati-7 vide No. 

. 
STA-SI U 	 1 	 -97/04 dtd. at Guvjah jti /CL/96 

	

;0 	 30 - 10- 96. with a lis ~_-  'of 22 numbers Of casual Ilazdoor 
wherein.- ~-Ay name is recorded in SI-No. 21 of th,; 110t. 

COPY Pf the engagement letter are.enclosed 
herewith and zz n marked as 

' 

J1 
. 
%nnoxure-Al  r-9 

7 
'2* 

Tha~ unfortunately I was ietreaced. from sorvico 
with effect from 30-9-97 with many other*casual ­ azdcar 
I=P, Daw— under your est ~ ).Lishment. 

T-hat therea' fter I came to Your establiahment with a 
request to re-join me In service, 

i-) 
, 
csvatrti 	 That I aoproached 'several times to your authori-, -Y 

q; 'hilmikth a prayer to issue my working certl f ic!ate 

	

~ 4 ;1 1;,o G 	t  I  
[MffA-r Your eStablishment w.e.f. - 10-96 till the day of 07 
ret 

. 
reachm ignt.But t 

* 

he, same is not Provided to me tjll e,&tc. 

'N 	 C 

contd..2. 4VCV 0 C4 



4\ 

(2) 

7-hat the ISSUance of my working Certificate 
is very , urgent and 'necessary. 

50, 1 kindly request you t o  
issue MY working days ccrtj:Cj- 
cate rendered under-your 

establishment'w.c.'f. 07-10 ~-96 
ti-11 the dateof retrenchment 

early as Possible. 

Yours faithfully, 

Shri Prad1p Shuya. 

son 0  f 	qhuyt), 
E~x-Cacual 4nployee,Of f ice 
Of the Chief E-uperint-codcnt. 
Central Telegra.oh office . 
Panbazar,Guwa,,j atj_j. 

Copy to 	
Date 	nj , 

1. The Chief Gen e* ral Manager. ' 
~8$&n Telecom Cl'rcl e. Assam, Ulubarl, Gujj&h ati-7. 
2.,.The Telecom District Man .ager( P & A-Section), 
Kamrup.,Telecom Distrjct.Ulubari,GuWahatI-7. 

6j 
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N /X, — Ul- 
I'? / 

inintry ol 

nin 

r f~ 

 

1-!",  7D 	I I 

Tho Chief 
''. I 	f- . _OF_,, Telv 
uuwe~% citi 

16 u b 	"nnctit.m 01 ,Ot;tc ~ oC Pugular -jirdcors 1. ,-r 
J 
	r r, Q, 

to  

zrr 
I r. 	r letter 

petent authr..- ty z:nj 

to 	Ar ~ ZX V5 croate cotC 0:1 

rQgularlsing 13 	ot- atv!3 

10 yeara ot ccrvic ~i a!; , cn 

to U72 caqix ~.A Aab. urcrn.iil oti- Or C -  (,-Aiti - It VtJ. '" 

t1i(, lettor dt.12-2-tp ,) t:"vnjnn unchmllr ~%~ 16- 

VJCIL* ttis-1jr 

Assti..0irt;ctur 



51 Designat or S ca le of pay 5anciionuu 
stren2tt'_  

wu.&;n ­ ,, u —6--1 
-------------- No ----------- 

- GROUP 	A 

01.  Sr. 	Time 	SCM10 	.1.10000-15200  --- ----- 1 	--- ---- --- -------------- 

Total *A  - 	
- - - - - - - - 

- - - - - - - - - - - - - - - - 

.GROUP  - B 

01* Accounts Officer  7500-TI20 00  I 

02,  Supdt,  Tole-Tfc 7500-12000 

1  

0  

6500-1 0 5 00  

4 

22 03& JroTelecom Officer  

T  b  t'a  12  27 

GROUP 	C 

210  Chief TeMo' 	'6500-105 00  1 

02* Chi0f SeSe 6500-1050 0  1 

230­  Sro Tom*  5000-8000 8 

04, Sro 	So5o  5000-8000 8 

05. T.M ~  (T  5000-8000 13 

06 a  Sre TOW  4QOO -6000 50 

a7.  4000-6000 52 -37 Sr.  TOA(TG)  

28. Teleg 
I 
rephiBt  3200-49 0 0 

3200-490 0  7 09. Tele  raph Asatt ,  

0* Town 	Inapector(T)  320CJ-4900  2 

110 Tachnicibn  3200-4000 jo 

12*' Sre Accountant 500 0 -EIOO  0 

13* Telecom Machanic  

Teleqraph Overeac 

32UO-4900 

4000-6000  

16., 

6' z 
4. 

15* Jamadar(Regular) 3200-49 00  ..2 1 

16.  T e le *gr  ep  Man  (.1/D  ) 3050-4590 36  
. 

17 15 

171 Tele grap  hman (O/D) 305 0 ­459  b  71 

1 8 Gateman.  3050-4590 4 

19. Orderly 3050-4590 6 

20; Recardi ~  Keepe'r  10 -25 ~ C) 2 

210 0-0­6~-00 

Asstt*'. 3200-4900 1 

2  3.' cbup ~.n  Clork  3050-459 0  1 

Totall- 299 

P 'OT 

BY H AN  D 

BHARAT SANCHAR NIGAM LIMI 
. 
TED 	Aq1Y 

(A Govto of India Enterprise) 
Gu 	atie Office of tho Divisional Engineer t CTO# 

- IV ITy AREA 
CATE GOR 	 - IST ICS OF-TELEGRAPH ACT CATEGORY-WISE STAFF STAT 

UNDER KAMRUP SSA AS ON 24-09 

--- 77-  

---------------- 	

-------------------------------- 7 



bIj 	Designation 
No 

GROUP–D 
Irl- 0': 	Re2ular Mazdoor  

5cale of pay 

2550-3200 

Sanctionod kqorl<in,g Vacancy 

Night Guard  2550  –3200  2 A -1 
Safaiwale  2550-3200  7 

24.  Ayah  2550–'3200  3 
05o  Farash  2550-3200  2  21 

06.  Waterman 2  5 5 0-3  " 00  4 
07o  TaSe 	Mazdoor  – 

08 a  Cesup.1 Labour 
09 ~ Batteryman  2550-3200 
1 0 .  Cleaner 2550-3200 .2 
11 c Canteen 	Staff. 6 

—To t a,  - 35 

SUMMAR Y 

0 

GROUP 15anctioned 	Working I Vacancy 

	

Strang 	Strengthl 

GROUP – 'A 
- ------------------- 7 ---- --------- --------- 

	

I. GEOUP – B 	27 	 C 	1: 	2- 1 	1 -- ----------- ----------- --------- ---------- 

	

IGROUP – C 	, 	299 ' 	183 	1 	jj ~ 	; I 
----------- ----------- --------- --------- 

	

I GROUP -- D 	35 	 1 	1 " - ----------- ----------- --------- ----------- 
TOTAL:– 	362 	2 ~ D 	I IZ9 	I ----------- ----- ----- -------------------- 

---------------------------- ----------------------------- ------ 

	

No. STA-23/MS/I 	 Dated at Guwahati s, the 

01. 5ubmittlad to the General Manager, B5NL q (Estb. btnc ~ ' 
Kamrup Distxictt Guwahati-781007,' 

~2T[ia I/Cp Divn. 9  CT0 1  Guwc--Iihatio" 
03. O/C 

Divisional Ehqinec:r y  
C-T,O.Guwchati-76-1001. 



N-x - 
CENTRAL ADMINISTRATIVE TRIBU ~1.7~ .Tj,GUyfiAI-IA'PI-BY-:NCII. 

original Application To. 467 of 2001., 

Date of Orde ~c : This'the 26th Day of August, 2002. 

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Sri *Pankaj Bora, 
Son of late Baburam Rora, 
Resident of village Ehakatgaon, 
P..O. Nabhanga,-Golaghat. 	 ... Applicant 

By Advocate,Sri'A.Dasgupta. 

Versus 

Union of ' India, 
represented by the Secretary, 
Government of India, 
Ministry of Communication, 
New Delhi. 

The Director General, 
Department of Telecommunications, 
New Delhi. 

Chairman, 
Telecom Commission, 
New Dclhi. 

The Chief General Manager, 
Assam Telecom Circle, 

Ulubari, Guwahati-7. 	 0~1 

General Manager (Telecom), 
Kamrup, Guwahati. 

Divisional Engineer, 
Central Telegraph Office, 
Guwahati. 

7. Divisional Engineer (Admn.) 
G.M.,Telecom, 

Yamrup Telecom District. 	 ...Respondents 

By Sri A.Deb Roy, Sr.C.G.S.C. 

0  R  D E  R 

CH0WDHURY.J.(V.C) 

The issue relates - to conferment of temporary 

status. Series of Original Applications were preferred 

r 

9 



e 

before this TribU11,11 s c c-,.,.. i g f o r a direction for coil f C_- Viric"t 

of temporary status. ,  The Tribunal after hearing -the 

parties dispof; ~~d tile Original 
. 
Ipplications directed the 

authorities to considei the case of the applicants fLo . r 

e order of the conferment of temporary status. Sequal to th 

Tribunbal the authority considered the case of the 

applicants 	through 	Verification 	Committee 	and 	on 

L. 	'dcr consideration the respondents authority did not cons.L 

the case of the applicant and rejected -the same vide Memo 

dated 27.12.2000. Hence thi's application assailing !- he 

legitimacy of the order of the respondents n rejecting 

his claim. 

2. 	We have heard Mr A. Dasgupta, learned 6bunsel 

learned appearing for the applicant and also Mr A.Deb Roy, 

C appearing on behalf of the res ~ondents- on the C G S 

of the respondents the applicant was engaged wn showing 

-~out 312 days from October 1996 to September 1997. mr 
for 

b 	y, learned Sr.C.G.S.0 stated that 240 days is to ­,.rA.,De Ro 

c.omputed in one calender year and not in, a year as 

the applicant. We have 
argue.  d by the learned counsel for 

-y Status which perused the scheme of Confermen .t of Temporai. 

speaks about the employment for at least one year, which 

means that they must have been engaged for a period of at 

least 240 days during.... the relevant period. Therofore 

question of not giving i:(--mporary status did not arise 

since the a"plicant duly completed 240 days 'under thc P 

n the part of the authqrity respondents it was incumbent- o 



 

 

to conf er him temporary status in the I 
light of the 

scheme. 

3. 	For the reasons stated above. , the impugned order 

dated. 27.12.2000 issued by the Divisional Engineer 

ondents are directed to 
(Admn.) is set aside and the resp 

pass appropriate order for conferment of temporarY status 

the light of the Observations made 
to the applicant in 

of receipt of this 
above within one month from I the date 

order. 

The application is allowed. There shall, however be 

der as to costs- no or 
T  

Sd/ U CIL Gri 
(A) 

Ir 
-'rn'P' 	Z] 

P9 

t 

12 

~S 

I  
Ii 



At,,Iy -  ~~ 
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCH. 

Originnl Appjicntion ;Njo. 296 of 2002. 

Date of Order 	This the 2nd Day of May,2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

Shrija ~ an Jyoti Dutta, 
son 	f 	ri Jiten Dutta, 
resident of Dhirenpara(Raghunath Path) 
Guwahati, 	P.O. 	Dhirenpara, 
Dist. 	Kamrup 	(Assam) 	 ... Applicant 

By Advocate Begum Raushan Ara Sultana. 

Versus 

Union of India, 
represented by the Chief General Manager, 
Assam Teledom Circle,, Ulubari, 
Guwahati-7. 

Bharat Sanchar Nigam Limited 	(B.S.N.L), 
through the Chief General Manager, 

..Guwahati. 

The Telecom DistVict Manager 	(P&A Section), 
c Kamrup Tele om Distr ct, 

Ulubari, 	Guwahati-781007. 

f,  he Chief superjnt(~ nd(~ nt, 
at present newly designated as 

Divisional Engineering Central Telegraph Office," 
Panbazar, 	Guwahati-7810'01. 	 ... Respondents 

y Sri A.K.Choudhury, 	Addl.C.G.S.C. 

0  R,D  E  R 

CHOWDHURY  J.(V.C) 

It Js . .also a case for conferment' of' -temporary 

status. Heard Begum Raushan Ara Sultana, learned counsel 

appearing for the applidant as well as Mr A.K.C' houdhury, 
learned Addl.C.G.S.0 for the respondents at length. 

In the light of the order passed by this Tribunal 
in O.A.205/2002 and more particularly in the light 

of ...the order passed in O.A.289/2002, the applicant 

is -  directed to make a fresh representation narrating 

all the facts before the respondents for conferment 

of temporary status within a month from today. if 

such reprcsentaLion is Made the respondents shall 

consIder the case of this applicant a;-lzso fairl y  (Ind 

in the light of the directions issued in similar case-s - 



.J 

-,2 

and pass appropriate order thereon as per law with 

expedition preferably' with i n , three months T rom t h c 

~hte of receipt of the representation. 

Subject to observation 	made 	the 	application 

is disposed of. There shall., however, be no order.. 

as to costs. 

-5d/V-10E CHAIRMAN 

P9 

10 p t Y. F. e? I P art 
ni t ati,- Whoid )entral Ad iiiigtr 
Guwahatl 

1 	1, 


